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which may, if it thinks fit, make a re-
presentation on their behalf to the
authorities concerned in accordance
with the provisions of instructions
guoverning the recognition of Associa-
tions. Such representations can be
made only on matters of common in-
terest to a class of Government ser-
vants represented by the Association,
and not those concerning an individual
Government servant......

Mr. Deputy-Speaker: I am asking the
hon. Minister to stop for sometime, I
have ng objection to keeping quiet for
the rest of the Question hour. How
long can I ask hon. Members, as if
like school children, not fo talk here
like this? T will have to take more
drastic action hereafter. Hon. Mein-
bers who want to talk l'ke this may
kindly go out into the lobby as long
as they want. It is impossible tn
hear anything.

Dr. P. 8. Deshmukh: You

shouid
have a hammer by which

Mr, Deputy-Speaker: | am hammer-
ing myself,

Shri Datar: (c¢) and (d). A Union!
Association or its members nay
make use of such information for the
purpose of making their representa-
tions as is within their personal
know'edge and van be communicated
without infringement of the orovision
of the Government Sefvants (Bnduct
Rules, or the Indian Official Secrets
Act, 1923, prohibiting the unauthorised
rommunication of official documents
or information.

Shri Punnoase: In answer to (a).
the Minister said that complaints
have been received. May I know
what+ steps have been taken to meet
those complaints?

Shri Datar: Government are taking
all steps to reduce over-work and re-
move under-suffing.

Shri Punnoose: May 1 TKnow. Sir,
whether disciplinary action is_taken
against any vfficer for compifir ~7 to
their Union or Association with "2Rard
to over-work and under.staff?

Shri Datar: Sir, I have no informa-
tion on that point, because it was rot
related to this gquestion.

Shri Punnoose: Am I to understand
that the only condition imposed is that
no official secrets shall be revealed?

Shri Datar: Subject to correction,
that is so.
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Shri Namdhari: For exploiting the
Government servants, will the Uov-
ernment consider granting the desig-
nation of ‘Exploiter-General’ to the
hon. Communist member?

Mr., Deputy-Speaker: Next question.

. YTERA G, WA

*2313. st gy fag: w1 AT
a4Y g TF-TH Y FI0 K6 6

(%) =ar FATETL oA H wHIA
79 gaTae & F1E qeq & fF FrAqA
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(=) v g 7y & F.E ST
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(w) afz g, @ @ fig foed
qT gieT ?

The Deputy Minister of Defence
(Shri Satish Chandra); (a) A report
was received by the Director General,
Ordnance Factories in March, 1953 re--
garding the loss of Haldu planks at
Sma™ Arms Factory, Kanpur: The
value of the loss is reported to be in
the neighbourhood of Rs, 53,000/-.

(b) Yes. A Board of Enquiry was
ordered by the Director eral,
Ordnance Factories on the 25th March,
1953 when the loss became known.

(c) The report of the Board has
now been received and is under exa-
mination, It is not considered de-
sirable to disclose the findings of the
Board till the Government has come
to definite conclusions,

Shri Raghunath Singh rose—

Mr. Deputy-Speaker: The
hour is over.

Shri Raghumnath Singh: Only one
question. Sir

Mr. Deputy-Speaker: No. The
question hour :tds over. There are
sorm short notice questibns.

Shri Chattopadhyaya: On a point
of order, Sir. lllTh:m hf: B‘leen]a gug;
den cutting off qf watler-Supp oth:
in Old Delhi and New Delhl and

question
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Mr. Deputy-Speaker: I do not allow
the proceedings to be interrypted,

Shri Chattopadhyaya: Sir, it is a
very important and urgent matter....

Mr. Deputy-Speaker: It is wrong.
Hon. Members should kindly intimate
to me earlier. I cannot allow any-
thing_to interrupt the proceedings of
the House. Shri U, M. Trivedi.

Sardar Hukam Singh: Am I autho-
rised to put the question, Sir?

Mr. Deputy-Speaker: Yes.
Short Notice Questions and Answers
LATHI CHARGE BY PoLicr IN DELHI

Sardar Hukum Singh (on behalt of
Shri U. M. Trivedi): Will the Minis-
ter of Home Affdirs be pleased to
state:

(a) whether it is a fact that about
63 persons excluding satyagrahis were
injured by lathi charges by the Dethi
Police on the 12th May, 1953 at 7-45
pP. M, near the Dewan Hall,

(b) whether it is a fact that no
medioal assistance was rendered to
any of the injured persons;

(c) whether it is a fact that the
shoppers in the area in Lajpatrai
.Market were lathi charged and
driven out by the Police;

(d) whether it is a fact that one
Lekhraj a bystander was beaten till
e lost consciousness wvn the road
adjeining the Dewan Hall;

(e) whether it is a fact that a story
wag circulated of acid bottle and/or
acid bomb and/or brickbats being
thrown on the Police or the Magis-
trate to cover the police excesses:

(f) whether it is a fact that Dr.
Satyawati, a Lady of Etawah aged 80
yeurs was beaten by the police till
she became unconscious; and

(g) whether it is a fact that Shri
Amo'ak Singh and his younger brother
the owners of the National Hote] were
dragged out and beaten?

The Minister of Home Affairy and
States (Dr. Katju): 1 feel that the
House will a clearer and more
connected picture if, instead of
answering each part of the gquestion
separately, 1 give an answer Iin the
form of a narrative,

A public :?eeting was organised at
the Dewan Hall at 6-30 .M. on 12th
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May, 1953 by the Jan Sangh and allied
organisations. A number of excited
speeches, inciting people to break the
law, was delivered at the meeting by
a large number of gentlemen including
several M.P.'s It was announced by
Shri V. P, Jushi that the ban on
meetings and processions would be
defled and that he would lead a pro-
cession to the residence of the Prime
Minister for staging a demonstration.
On the conclusion of the meeting the
audience came out and formed ir‘v
a procession equipped with black
flags. The Magistrate on duty called
on them to disperse and to refrain
from violating the District Magistrate's
prohibitory order. This was the sig-
nal for violence by the demonstrators,
some of whom snatched the {urbans
of the Sub-Inspectors of Police while
others commenced throwing brick
bats. A number of bottles was aiso
thrown. One of these hit the back of
the Magistrate and then drooned to
the ground and broke. whereupon its
contents burs; into flames. Another
bottle was picked up intact. When
the Magistrate found that the praes-
sionists were not prepared to disperse
and were continuing their attack on
the Police, he ordered a lathi charge.
Some of the demonstrators ran away
but the rest continued their attack on
the Police, The women demonstrators
took a particularly active part. Tha
formed a vcordon round Shri \?
P. Joshi and grappled with the
women Police who were employed
to reach Shri Joshi. A woman Suh-
Inspector had her hand bitten while
other women demonstrators also
assaulted the women constables. The
number of persons arrested at the cnd
of the lathi charge included 14 women
and 46 men. Four Policemen re-aiv-
ed injuries caused by brickbats. All
the injuries whether on the gide uf
the Police or on the side of demons-
trators were of a simple nature.

2. 1 now come to the specific points
mentioned in the question. It is not
possible to say how many persot.s in
all from amung the public were mn-
jured. Among the 60 persons who
were grrested by the Police. 7 were
found to have Injuries and all of them
e'ther
from a doctor or. in two cases, al 3
Hospital. It can be affirmed that the
lathi charge was made only on persons
who were actually taking part in
violent demonstrations and had re-
fused to disperse; whether or not they
were s0 called Satyagrahis is more
than I can say.

3. It is not correct that persons who
were shoping in the Lajpatrai Mar-
ket were lathi charged. Some of the

received medical attention





